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Jabalpur, this the 3lst day of January, 20 03,

HDn'ble Mr.R.K.l^adhyaya, MeniDer (Adranv,)
late Narmada prasad,
years, B/o Ram Harak Ka

Bagicha, Kunchbandhia Mohalia,
flbaraapur, Jabalpur,

-PUR

(By Advocate- None)
-APPLIGANP

Versus

-rebpgndents

!• ̂ he Union of Xndia through
the Secretary, Ministry of
Defence, Indian Ordnance Factories.
New Delhi.

2, The General Manager,
Ordnance Factory, Khamaria
Jab al pur, MP -48 200 5 •

3, Shri Bablu prasad
late Narmada prasad aged

aboi^ 25 years,

4, Vinod Kumar S/o late Narmada Prasad,
aged about 23 years,

5, Surendra Kumar ^o late Narmada
Prasad, aged about 21 years,

Bespondents NO.3, 4 and 5,
B/o Nw Type-I, Qtr,No,l3/4,
Ordnance Factory Estate Khararia,
Jabalpur

(By Advocate- Mr,S,A#Dharmadhikari for official
respondents & Mr,3.CJDubey for private-respondents)

ORDER

This application has been filed seeking a

direction to the respondents "not to disburse the fund

of late Narmada Prasad,Ex,o,F,K,Ticket No.F-2/206/56253,

till the final decision of M,Cr,C,No,2271/99 pending

in the High Oourt of Judicature at Jabalpur"•

2, No body is present even at the second call

on behalf of the applicant* Therefore, this case is

being disposed of under Rule 1541) of Central

Administrative Tribunal (Procedure)Rules, 1987 vdth

the assistance of learned counsel d respondents*

3* The applicant claims herself to ne the widow
0ontd***^**,2/>»
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of Nansiaaa Prasad who was an on^ployee of Ordnance

Factory Kharaarla* She cl alias that she married to Marmada

i^rasad after the death of his first wife late Vidya Balv

It Is further stated by the supplicant that she had

claimed maintenance during the hire tins of the deceased

Government servant The order of maintenance was subject
matter of challege before the Courts and Is still pending
tor consideration before the Hon'ble High Court of Hadlya
Pradesh In Mlsc♦Criminal Case H^227l/l9P9 for final
hearing! During the pendency of the said case before the
High Court, the Government servant Shrl Harmada Prasad
dled^ Therefore, the applicant has approached the
respondent no^a tor payment of terminal benefits of
the deceased Government servant as successor and legal
heir Of the decease^ claim of the applicant has been
rejected by the respondent noi2 as per order dated 28^i«a001
(Annexure.A.3) In which the ^piicant has been asked to
obtain the stay order from the coi^tent Court so that
the named legal heirs of the deceased Governs nt servant
are not paid the terminal benefits due to the dellngi^t
Government servant.

It is stated by the learned counsel ot the
respondents that Instead of obtaining such an orcer iron
the proper forun. the applicant has riled this appllcaUon
before this Tribunal♦

s« The decision regarding as to who Is legal heir
o£ the deceased Governsent servant Is net within the
Jurisdiction of this Tribunals Therejfere, the »Witot
•PPlioaUon IS dismissed for want of JurlsdlcUon and the
interim order dated U.3.20O2 stands vacated. No costs.

(R,K,l^adhyaya)Member (Adanv,)



xS p'

f

X

tjtd'kNH 71 _jia<^,

{,) K . - r!ra,=H^ /
...Amim ̂  ^^/A<Ac^^- 7

(4 ^ J
TiaST. U-i O^


